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Lowering rate of interest by banks to
accelerate development

10150, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
investments for lift irrigation in
Madhya Pradesh has not shown en-
couragement during the 5th Plan pe-
riod and as a result the development
was not expected in this regard due
to high rate of interest by the Banks;

-
(b) if so, exact assessment by the
Government;
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(¢) whether Government are con-
sidering to lower the rate of interest
in order to accelerate development;
and

(d) if go, details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Direct financing of composite minor
irrigation schemes which includes lift
irrigation project, by commercial
banks in Madhya Pradesh during the
5th Plan period showed significant
progress, as reflected by the follow-
ing table indicating the position in
Madhya Pradesh vis-a-vis the All-
India figures: —

(Amount in Rs. lakhs)

Madhya Pradesh

All India
As at the end of No. of Amount  No. of Amount
Alcs. Outstand-  Afcs. Qut-

ing standing

March 1974 425 20° 51 17208 1578-85
March 1975 2581 13326 27248 1510°0;
March 1976 10127 416-99 46153 237070
March 1977 22024 819-38 61362 2800°1g

(The above figures do not inz'uie advances for sin ting /deepening of wells, installation of oil

engines/pumpsets. )

It can be seen that such advances
increased by almost 40 times between
March 1974 and March 1977 in the
State whereas in the entire country
such advances less than doubled over
the same period.

(¢) and (d). Where refinance is
availed of from the Agricultural Re-
finance and Development Corpora-
tion, the rate of interest is normally
103 per cent. However, to keep
in line with 'the rates agreed by the
State* Government in case of loans
jssued by the Land Development
‘Banks, the rate of interest charged in
Madhya Pradesh is 11 per cent, this
being the normal rate fixed by the
State Government.

Victimisation of ,ffice bearers of LF.C.
Employees’ Association

10151. SHRI LALU PRASAD YA-
DAV: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that al-
most all the General Secretaries/
branch secretaries and other active
office bearers of Industrial Finance
Corporation Employees’ Association
have been victimised by way of trans-
fer to other places on their promotions
as Officers in spite of the fact that
they could have been posted at the
place where they were vosted before
promotion;

(b) if so, why; and
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(¢) what steps the Government pro-
pose to take to avoid such victimisa-
tion in future?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
Out of 17 Industrial Finance Corpo-
Tation of India Employees’ Association
office-bearers promoted in the officers’
grade, only 8 employees had to be
transferred on account of exigencies
of work. As officers are liable to be
transferred anywhere in India on
account of promotion, creation of addi-
tional posts, retirement, resignation,
for gaining experience etc, the ques-
tion of victimisation, as a result of
these transfers, does not arise.
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Indianisation of Coca Cola Export
Corporation

10154. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) is it true that on the Confiden-
tial Secret report of 1975 or 1976 the
group of Ministry had decided on the
Indianisation of Coca Cola Export
Corporation;

(b) when did Reserve Bank of
India ask Coca Cola Export Corpora-
tion to Indianise;

(c) why was there such a long
delay; and

(d) is it true that the Personal Pri-
vate Secretary had suppressed the file
on request from a Coca Cola bottler?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) In its
meeting held on the 22nd July, 1976,
the Group of Ministers considered the
application of Coca Cola Export Cor-
poration under Section 29 of the
Foreign Exchange Regulscion Act.





